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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on

10" December, 2019.

L. A. BILL No. 43 of 2019.

A BILL TO AMEND THE ANDHRA PRADESH SCHOOL EDUCATION
REGULATORY AND MONITORING COMMISSION ACT, 2019

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
(70™) year of the Republic of India as follows, -

L (1) This Act may be called the Andhra Pradesh School Education Regulatory
and Monitoring Commission (Amendment) Act, 2019.

(2) It shall be deemed to have come into force with effect on and from the 1+
November, 2019.

2. In the Andhra Pradesh School Education Regulatory and Monitoring
Commission Act, 2019 (hereinafter referred to as the Principal Act), in Section 1, in
sub-section (4), after the words “Secondary Education” the words “Intermediate
Education” shall be inserted.

3. In the principal Act, in Section 2,-

(1) Inclause (1)after the words “a school,” the words “Junior College, shall
be inserted.

1.393 (1]
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(2) inclause (3), after the words “Board of Secondary Education AP,” the

)

“)

)

(6)

(7

words “Board of Intermediate Education, Andhra Pradesh,” shall be
inserted.

for clause (5), the following clause shall be substituted, namely,

“(5) “Educational Institution” means any institution imparting education in

Pre Primary, Primary, Upper Primary, Secondary Level, Intermediate
and Teacher Education including Tutorial Institutions as defined in
clause 47 of section 2 of the Andhra Pradesh Education Act, 1982
(Act 1 0f 1982);”,

inclause (10), after the words “a School,” the words “Junior College.”
shall be inserted.

in clause (13), after the words and expressions, “class [ to X" the
words and expressions “Intermediate (XI & XII)” shall be inserted.

in clause (14), after the words and expressions, “class [ to X, the
words and expressions “Intermediate (XI & XII),” shall be inserted.

in clause (135), for the words “etc.,” the words “Junior Lecturer,
Principal of Junior Colleges™ shall be substituted.

Amendment of 4, In the Principal Act, in Section 4, in sub-section (1) for clause (f).the following
Section 4 clause shall be substituted namely, -

“(f) one senior officer from Intermediate Education in the cadre of
Commissioner/ Additional Director and Secretary as ex- officio member.”

Repeal of < ~ The Andhra Pradesh School Education Regulatory and Monitoring Commission

Ordinance No.7

of 2019.

(Amendment) Ordinance, 2019 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

The corporate educational Institutions in the State are running with proﬁtéering and commercialization
of education by collecting huge amounts of fee than prescribed in the name of EAMCET, IIT. NEET etc...
coaching. The Government Junior Colleges are badly affected with this corporate culture. All the private
schools must provided 25 percent of seats at free of cost for the poor students, according to the Right to
Education Act.

This situation naturally calls to provide a remedy by setting up of a Commission that will “maintain
standards of Intermediate Education, regulation of fee, competences of teachers, infom1atiqn disclosure,
effective inspection, monitoring of Junior Colleges, implementation of the provisions of R ght to Education
Act, 2009, punitive measures on defaulting junior colleges and to regulate all the matters pertaining to
Intermediate Education”.

The State Legislatufe enacted an Act namely the Andhra Pradesh School Education Regulatory
and Monitoring Commission Act, 2019 (Act No.21 of 201 9) to maintain standards of education, regulation
of fee, competence of teachers, effective inspection/monitoring of schools, implementation of the provisions

of the Right to Education Act 2009, punitive measures on defaulting schools etc.

In the State 3339 Junior Colleges, covering 13 districts, are offering Intermediate Course at + 2
level in which 471 Government, 730 other Government Sector, 124 Aided and 2014 Private Junior Colleges.
The number of students pursuing Intermediate in various groups are 10,64,127. The teaching staff (Jr.
Lecturers) working in the said colleges are 37,941. /

Therefore, Government have proposed to extend the Andhra Pradesh School Education Regulatory
and Monitoring Commission Act, 2019 to the Intermediate Education to provide better education and

regulation of fee etc.

Accordingly, Government have decided to amend the Andhra Pradesh School Education Regulatory
and Monitoring Commission Act, 201 9, suitably.

As the Legislature was not then in session, having been prorogued, and it has been decided to give
effect to the above decision immediately, the Andhra Pradesh School Education Regulatory and Monitoring
Commission (Amendment) Ordinance, 2019. (Ordinance No.7 of 201 9) was promulgated by the Governor
on the 30" October, 2019.

- The Bill seeks to replace the said Ordinance and to give effect to the above decision.

Dr. AUDIMULAPU SURESH,
MINISTER FOR EDUCATION.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh School Education Regulatory and Monitoring Commission (Amendment)
Bill, 2019 after it is passed by the Legislature of the State may be submitted to the Governor for his assent
under article 200 of the Constitution of India.

Dr. AUDIMULAPU SURESH,
MINISTER FOR EDUCATION.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (l/c.)
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